
BY E- rrpil /Sd'NlSBbl Nenoer

(HIGH COURT

From

To:

Sir,

Ref

THE GAUHATT HrGH COURT AT GUW!tl:4E---. __
offimNAGAl-,qNu MrzoRAM AND ARUNAcHAL PRADESH)

s4--

Memo No. HC.VII-81/2023/ ??.,r; - 97?s
REGISTRAR ruIGILANCE)

A. Dated \? i1 September, 2023

NO. c.vrr-8 1t20231 9??,0 IA

Shri Utpal Rajkhowa,
Registrar (Vigilance),
Gauhati High Court,
Guwahati.

Dr. Manash Baruah
District & Sessions Judge,

Nalbari
Dated Guwahati, the>:)e September, 2023

Letter No. HC.VII-81i 2023/899UA, dated znd September, 2023

With reference to the above, I am to inform you that

1. the LTC permission for the block perid 2022-2025 that was granted

to you vide this Registry's Letter No. HC.VII-81/2023/899UA, dated

2"d September, 2023 has been partially modified due to the provision

of the existing LTC rules. You have mentioned various routes of visit

through your proposed LTC application, which is not permlssible with

reference to the existing rule of the shortest possible route between

Head office and the declared place (a copy of which is enclosed

herewith for favour of your information).

2. you have been allowed to visit Aurangabad (Maharashtra) via

Mumbai, along with your wife and two children, w'e'f' 21'10'2023 to

29.10.2023, by the shortest possible route, as per existing Rules'

3. Further, you are allowed to draw 800/0 of LTC allowance in advance'

Thanking You.

Enclo: As stated. Yours sincerely,

Coov to: -

-t-fn"PrincipalAccountantGeneral,(A&E),Assam,Guwahatiforinformation'
2. The Joint Registrar (Finance), Gauhati High C'urt, Guwahati for information

and necessary action.

3- The Proiect Manaqer, Gauhati High Court, Guwahati for information with
7 ,"qr"rt [o take niessary steps foi uploading this letter in official website of

this Hon'ble Court.
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